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CorrectlDR Statemeat to V.tarred Q __ 
tlOD No. 1789 dated 21.11.1969 reo 
Saa" jOeo of a s., la Deori District 

of V. P. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA) : The follow-
inll unstarred question was answered in the 
Lok Sabha on nnd November. 1968 : 

<a) whether a 120year old Halijan boy 
was sacriBed in a village 'Lal' in 
District Deoria in Eastern U. P. 
durinll July 1968 ; 

(b) whether it is also a fact that a 
person invited Ihe said boy to his 
house for meals and that the boy 
was sacri6ed there; 

(c) whether this was the third _rib 
rn that house ; and 

(d) if 80, the action taken by Govern-
ment in reprd Ihereto ? 

2. In the written answer to tbe ·ques-
tion it was staled tbat a young Harijan 
boy was Ihe victim of human sacrifice. 
Further inquiries have revealed that the 
vic lim did not belong to any Scheduled 
Caste. The word 'Harijan' may be deleted 
from the written aDswer given earlier to the 

qUCllioD. 
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CALLING AITENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Reported retaliatory aClion by ForelRn 
Airlioe. aplnst concosslon 10 Jndlaa 

paysengers by Air-Jodia 

SHRI R. BARUA (Jurhal): I call tbe 
attention of the Minist« of Tourism and 
Civil Aviation to the following matter of 
urgent public imporlance and request ,hat be 
m.y make a statement Ihereon : 

"Reported retaliatory actioD planned 
by certain foreign airlines apinst the 
decision of the Gove:nmenl of India to 
allow Indian passengers travelJinll by 
Air India to carry 100 dollars." 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
Sir, Ihe question of relaxing foreign Iravel 
regulations has been under Government's 
consideration, and decisions taken in this 
regard were announced by the Finance 
Ministry on 181h February, 1970. One of 
the decIsions is that persons who have not 
been abroad for a period of three yearS wiD 
be exempt from Ihe operation of 'P' form 
control in respect of one visit abroad. The 
period of Ibree years will be reckoned 
backwards from tbe dale of commencement 
of the proposed visit. Persons going abroad 
under the scheme and travelling by Air-
India will be Biven foreign exchange 
equivalent to $100 for the entire trip by the 
Reserve Bank. This facility will be in 
addition to tbe Iravel facilities already 
admissible under lhe present 'P' form 
regulations and other approved visits sueh 
as business travel abro .d, education, medical 
treatmeDt, Haj pilgrimase, etc. 

The entire range of traffic under tbese 
categories will continue 10 be available fOl 
competition amonsst ail d:lincs operating in 
India. Even for traffic under tbe new scheme 
Ibere is no compulsion that people must 
travel by Air-India, but those wbo do 10 
will set foreign exchanse ~ a  equivalent 
to $100 in recognition of the fact tbat the 
foreign exchange involved in their pa ..... 
will be minimal. 



[Dr. Karan small] 

I have seen newspaper reports to the 
effect tbat some foreiiD airlines are unhappy 
with the lecent relaxation. ~ t 

have, h~  not received any communica-
tion from any foreilD airline in tbis regard. 
I am sure tbat if tbe position is properly 
understood tbe relaxation now made by 
Government will in fact be widely appreciated 
abroad, as it bas been at home, because it 
adds a new cateaory of potential travellers 
and does not restrict the scope available to 
aU airlines. 

SHRI R. BARUA: $100 is very small 
for the purpose of foreilD trawl. It has 
become our habit to irritate others by 
touchinl upto very inlipificant points. By 
extending $100 for a fORip trip, they had 
been inviting unfavourable commenta. 

May I know whether tbe members of the 
I.A.T.A and other foreip! airlines have 
brougbt to tbe Govemmeot'l notice that it 
is likely to affect competition? Was it 
necessary at aU? I want to know whether 
such a decision waR taken in consultation 
with tbe Ministry of Tourism. 

DR. KARAN SINCJH ; The decision was 
certainly taken in consultation with our 
Ministry. We have been pressing for some-
time that there should be relaxation on 
fomlD travel and tbis has been a welcome 
ltep. The I.A.T.A is responsible for fixiol 
of air fares. 

Tbis concession does not have anything 
to do witb air fare. Therefore, I think that 
it falls outside the purview of I.A.T.A. I 
would submit tbat I do not think that we 
should bave any besitation at all about it. 
I think that it will be a very valuable reJaxa-
tion ; it will allow more and more people to 
travel abroad and it will also lead generalJy 
to the developmeot of tourism. 

SHIR N. K. SANGHI (Jodhpur), We 
are very happy tbat the restrictions on the 
P form bave been removed and bave been 
relued. 10 1969, during the first three 
months, out of 19,507 applications received 
in the Reserve Bank, only 76 were rejected. 
You can appreciate bow cumbersome and 
useless this restriction 00 the P form was. 
We are very happy that you have given this 
ext·. 100 Clollars to tile people travelling 
by Air IDdiL 

r_tlllll ttl iflr India 
COIIC",it/ll (C.if.) 

I woold like to draw the attention of tbe 
Minister to one thing. I rang up half a 
dozen airlines and they said that they have 
till today not received any details of tbe 
scheme. Since tbey bave not received any 
detaUs, they are not in a position to make 
any teerimination about it. In tbis particular 
condition, I would like to draw the attention 
of tbe Minister to one particular fact: tbe 
Govemmtnt of India is a major partner in 
Air India. As long as any airline does 
anything apinst tbe rules of tbe I.A.T.A. 
i: will be improper. Of course what tbe 

~ t of India does is absolutely 
justified; But since you are a major partner 
in Air India. your offerings 100 dollan 
excbange will construe as a rebate to persODS 
travelling by Air-India is lOing to be 
discriminatory. Wbat bave you to say. 

Furtber in case you want to promote 
tourism, -would you also consider to give a 
flee stop-over to foreign passengers wbo arc 
coming from outside India to visit India by 
Air India, so tbat foreigners may be encour-
aged to travel by Air-India to India to get a 
free stop-over from the Government of 
India, from the Miniltry of Tourism ? 
(In,errllplion) Wbat I suggest is in case 
you are really interested in promoting 
tourism to India, it will be a suggestion if 
the Govemmeot of India or tbe Ministry of 
Tourism aives a free stop·over to foreigners 
comina by Air India to India for a day or 
two. I think tbat will promote your tourism 
better than 100 dollars to the out lOing 
traveUers, and if tbe Govemment of India 
feels that 100 dollars should be given, I 
would sngest that you give it to the people 
travellinl by any airline. That will be more 
satisfactory. 

DR. KARAN SINGH: The question 
of Itop-OVeI" really a1fects tbe foreip viaiton 
coming to India. This scheme il for Indians 
wbo want to 10 abroad. It is not a rebate. 
I must make it clear for the record that it 
is DOt a rebate on the fare. It il a rei..-
of foreign exchange for wbiCh they are lOing 
to pay ; they are going to pay tbe rupee 
equivalent in foreilD uchange. It is not 
lOinl to be liven to tbem free. It is a 
special concession so that they can 10 
over. As regards the other eugeation about 
Itopoover, many international airlines have 
lilt dIiI QIImI.... by the people CIIIl 
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come IIIId break their journey, without any 
additional cost. This applies to Air-India 
IIIId other international airlines. I caDDOt 
see what the hon. Member melllls by free 
stO!M>ver. If he means that we should hear 
the hotel expenses, that will only happen if 
the plane's flight is cancelled or something 
like that, where we are constrained to do so. 
Otherwise, we certainly welcome people 
coming here ; we want them to stop-over 
not only for a day but preferably for a week 
or a montb. 

SHRI N. K. SANGHI : Sir, my question 
has not been followed by the Minister. 

MR. SPEAKER: Will you please sit 
down? I allowed your introductory umarks 
and then your suggestio.,. But there is no 
time for any more clarification. It should 
be a question, but you made a "'Iular .peech 
and then made a suggestion. I could n,t 
make out what your question was ellcept 
the suggestion. So you should be content 
with the reply. Now, yo', are lCItinl up 
... in. Shrimati Savitri Shyam-absent 
Dr. Kami Sinlh. 

DR. KARNI SINGH: I address this 
question, from one Doctor K. to another 
Doctor K. 

AN HON. MEMBER From one 
Mahanja to another Maharaja I 

DR. KARNI SINGH: Yea : if you want 
to put it like that_ Now. I would like to 
conpatulate the han. Minister on tryiDl to 
make travel more easy for do Indian citizens. 
I not believe that we should travel at this 
juncture to enjoy ourselves, but it is very 
important for ~ developinl country like India 
that its citizens should ao out to see what is 
happeninl, come back and then improve our 
country. We CaDnot possibly have a country 
where everybody lives like koop mlllllloo/u. 
The Question that I wish to ask of the 

hon. Minister is this. Is it a (act that other 
airlines are ofI"eriDl incentIves to Indian 
travellers by repayina a part of the fare 
under the table? Also, is thil partly one of 
the reasons why Air India has liven this 
incentive to the travelliDl public abroad ? 

Secondly, may I know whether the 
foreign exchanp quantum 10 spent will 
come the _ 01 Air India or from the 

~ t ~ 01 ~  

Thirdly, rr.ay I know whether the minister 
proposes to live any incentives more than 
wbat he has liven DOW to sports teIIIDI from 
India travelling abroa" ? 

DR. KARAN SINGH : The bon. 
member referred to unfair incentives Riven 
by ~ ta  airlines. Certainly such practices 
are known to ellist. Certain airlines indulge 
in unfair practices by giving rebate unier 
the table. I would not like to mention the 
name of any airi'ne, but this is a clear 
infrIngement of the I.A.T.A. regulations. 
Whenever any such report comes to our 
notice. we bring it to the notice of I.A.T.A. 
authorities. To meet that, we have introduced 
a Travel Promotion Scheme also known as 
the Bonus Scheme from U. K. to India, so 
that Indian ~t a  there who wish to 
come here can be given a rebate of 37 per 
cent. This is an additional scheme, Quite 
apart from these I ~ dollars. That is the 
main sector on which the unethical practices 
take place and we hope that our Travel 
Promotion S:heme will help to a co3sider-
able extent to meet th ~ unfair practice' • 

Sec()ndly, the funds would come entirely 
from the general reserves of the Govern-
ment of India and not from the Air India 
reserves. In a way, of cou"e, they are the 
same thing because Air India is a public 
sector  undertaking, but technically tbe funds 
would come from the reserves or tbe 
Government of India. 

About sportsman, the hon. member 
bimself is a very distiDluished sportsman. 
We have a scheme for special visit. abroad 
by sportsmen who have attained a certain 
minimum standard as adjudged by the 
competent sports body, h ~ will also be 
liberalised. I h ~ we will produce morc 
sportsmen of the calibre or the hon. member. 

SHRI SAMAR GUHA (Contai): 
think the pepple of India will be baffled to see 
this, because they cannot understand why 
there should be any question of retaliation 
by any foreign airline when it is the legiti-
mate right of the Government of India to 
provide additional incentives to its nationals 
to 1Iy by its own plane. I do not know 
whether lATA has any international conven-
tion by which there is any uniformity in 
aUowing money to be carried by the natio-
nals of all the counlries in the world. I 
want to be enligbtened about it. If not, 

IIIt"raUy ~ ~  qllBDtas, Pan Am and III! 
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[Shri Samar Guba] 

the airlines in different countries provide 
c:ertain extra facilities to their nationals and 
India did not challenge that. So. if the 
Government of India provides some extra 
Cacilities to its nationals, why should that 
question be raised ? 

The hon. minister referred to certain 
nndercutting of the fare and some rebate 
being given under the table. Which are 
the countries which do undercutting of the 
Cares under the table? I alsn want tv 
know whether the Government has taken 
into consideration all the eventualities and 
what steps they are going to take in expand-
ing our own airlines and providing facilities 
to the Indian citizens to fly by our own 
planes if those foreign airl ines, who are 
threatening India, stop calling at Indian 
airports? 

DR. KARAN SINGH: As I said in 
my answer. at least as far as we know. 
tbere is really no question of any retaliation 
and no such idea has been put to us by any 
of the airlines. I entirely agree witb the 
hon. Member that there should be no 
justification whatsoever for taking any such 
step In fact, by making this relaxation a 
much broader spectrum of Indians can now 
travel abroad and this can be taken advan· 
tage of by all airlines, including Air India. 
I therefore. feel that foreign airlines should 
welcome this act because we have now given 
them a much larger potential. 

As I s'ated earlier. I do not think tbat 
lATA is involved in this. lATA is involved 
only when we consider the fares. This has 
nothing to do with the air fares. This only 
says how much of his own money a person 
can take in foreign exchange. I do not see 
how lATA came into the picture. 

As far as as under-the-table deals are 
conc:emed, unfortunately the airlines who 
indulge in this do not advertise that they do 
so. It is difficult for me to pin them down. 
I hope the hon. Member will bear with me 
that I do not think it would be correct for 
me to mention any names because, after all, 
we want to wo'·k in co-operation. Even if 
we bring it to the notice of any airlines, they 
WIll say: we have not done h. some a~ t  

have done it. So, I do not think any names 
silQulll bo ~t ~  a ~  we want to 

maintain good relations with all tbe other 
airlincs that are operating bere. 

12.17 br •• 

PAPERS-LAID ON THE TABLE 

Annual Report Dnd Certl6ed Accounts 
of the IndIan Instltate of 
Teehaolo!y, Madras 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. V. 
RAO): I beg to lay on the Table: 

(I) A copy of tbe Certified Accounts 
of the Indian Institute of Techno-
logy, Madras for the year 1968-69 
along with the Audit Report there-
on, under sub·section (4) of sectinn 
23 of the Institute of Technology 
Act, 1961, 

(2) A copy of the Annual Report of 
the Indian Institute of Technology, 
Bombay. for the year 1968·69. 

[Plllced ill Lib'II'Y. See No LT· 
2625/70). . 

Aircraft (Flftb Amendment) Rule., 1969 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
I beg to lay on the Table a copy of. the 
Hindi version of the Aircraft (Fiftb Amend-
ment) Rules, 1969 published in Notification 
No. G.S.R, 2379 in Gazette of India dated 
the IlIh October, 1969, under section 14A 
of the Aircraft Act, 1934 together with an 

explanatory note. [Plllced lu Lib,II,Y. S •• 
No. LT-2626/70]. 

Action taken by Go.ernmeD! on 
AlII1II'aDccs, etc. 

THE MINISTER ·OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
I beg to lay on the Table : 

(1) Following statements showing the 
action taken by Government on 
nrious assurances, promises and 
IIndertakl. ~  by the t~ 


